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Ref. No H9D9D£ /C A /MLI / & Date 2'/03}29’23
To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.
E-mail - judicial-ngt@gov.in

Subject: Submission of compliance report of joint committee in com pliance of
directions issued by Hon'ble NGT vide order dated 16.02.2023 in
0O.A. No. 678/2022 Jeetu Singh Vs State of U.P. and Ors.

Sir,
In compliance of Hon’ble NGT order dated 16.02.2023in the matter of O.A. No.
678/2022 Jeetu Singh Vs State of UP. and Ors., the compliance report of joint

committee constituted by Hon'ble NGT is being filed herewith.
It is requested that the aforesaid compliance report of Joint committee may be

presented before the Hon'ble Tribunal for kind consideration.

Yours faithfully,

Encl: As above. [\
(Rajendra Singh)
Chief Environmental Officer
Circle-2

AN - 129, ffa @ve, AR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
ET&- 226010 Lucknow - 226 010
SN : 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
B : 0522-2720764, 2720676 Fax :0522-2720764, 2720676

E-mail :info@uppcb.com

—#% : info@uppcb.com
Website : www.uppcb.com
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JOINT INSPECTION REPORT IN REFERANCE TO HON’BLE NGT
ORDER IN THE MATTER OF ORIGINAL APPLICATION NO-
678/2022, JEETU SINGH VERUS STATE OF U.P.

Hon’ble National Green Tribunal, Principal Bench, New Delhi passed
order on dated 16.02.2023 in O.A. No- 678/2022, the matter of Jeetu Singh

versus State of U.P. and others. The operative part of the order is as follows:

...2. Vide order dated 19.10.2022, this Tribunal constituted a Joint Committee
comprising of the Uttar Pradesh Pollution Control Board (UPPPC) and
the District Magistrate, Jalaun and directed the same verify the factual
position and take appropriate remedial action and submit its report
within two months.

3. In compliance of order dated 19.10.2022, Report of the Joint Committee
was submitted by the Regional Officer, UPPCB vide email dated
01.02.2023. Along with the Report of the Joint Committee constituted by
this Tribunal, report of joint inspection conducted by Tehsildar, Orai and
Mine Inspector, Jalaun at Orai has also been enclosed. In the reporits it
has been mentioned that no mining lease has been granted in Khand No.
24/17 in Village Muhana, Thana Dakore, Tehsil Orai, District Jalaun and
mining lease has been granted in Khand No. 24/17, Chikassi, District
Hamirpur and that no illegal mining was found to have been carried out
there. However, the Joint Committee has not looked into the grievances
made in the application regarding illegal mining in Khand No. 24/17 in
Village Muhana, Thana Dakore, Tehsil Orai, District Jalaun by making
appropriate site visits and joining the applicant as well as status lease
holder in respect of mining lease in Khand No. 24/17, Chikassi, District
Hamirpur.

4. The Join Commitiee is reconstituted by adding District Magistrate,
Hamirpur and the Joini Committee is accordingly directed to undertake
visits to both the sites and look into the aspect of illegal mining and status

of compliance with EC and CTE/CTO consent conditions by mining lease
holder. ... "

2. In compliance ot direction issued by Hon’ble National Green Tribunal

following members have been nominated in Joint Committee by the concern

departments: -
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Sr. Name ‘ Designation :: Member
No | ' nominated
_ , | by
Shri Ramesh Chandra | Additional District District
, Magistrate (F/R), Hamirpur | Magistrate,
Shri Khalid Anjum Sub Divisional Magistrate, Hamirpur |
Sarila, District - Hamirpur '

| )

3 Shri Subhash Singh | Mines Officer, Hamirpur
4 | Shri P.S. Rambaran | Mines Inspector, Hamirpur |
S Shri Ved Prakash Surveyor, Hamirpur '
~ Shukla |

6  Shri Rajesh Singh Sub Divisional Magistrate, District
Urai Sadar, District — Jalaun | Magistrate,

| - - Jalaun |
7 ' Smt Deepa Arora Regional Officer, . Member
U.P. Pollution Control | Secretary,
I Board, Jhansi 5 UP
8 | Shri Rajendra Prasad | Regional Officer, ' Pollution
U.P. Pollution Control Board,  Control
Banda . Board

3. The nominated Joint Committee member carried out field visit around
mining place 24/17 as mentioned in O.A. no- 678/2022 on dated 17.03.2022.
The aforesaid lease hold area was in operational at the time of visit by the
committee.

4. Lease hold area 24/17 is not situated in Village- Mohan, Tehsil- Orai, District
— Jalaun on River Betwa. It was observed that mining work was not being
done in Village- Mohan, Tehsil- Orai, District — Jalaun in the catchment of
River Betwa.

5. Lease hold area 24/17 is situated in Village- Chikasi, Tehsil- Sarila, District
— Hamirpur on River Betwa and lease allotted to lessee Shri Anand Kumar
Gupta S/o Shri Laxmi Narayan Gupta, resident of Maharajpur District-
Kanpur Nagar 208002 vide letter no- 1005/Ma Plan/2017 dated 27.07.2018
of Director, Directorate of Geological and Mining, U.P. The details of

permission issued by concern department given is below: -



Address | Co-ordinate of Lease area Sanction Detail of lease
of lease of mentioned in
Environmental Clearance _
Khand (A) 25"49°09.54" N, 79"27°56.58 1. Letter of intent issued vide letter
No-24/17. | (B) 2574971098 N, 79°27°29.64" [; dated 07.06.2018.
jill | (©)25°49°30.90° N, 7927°38.70° r of cluster issued vide letter
- (D) 2594021 60" N. 797275088 | 2+ Lette :
Chikasi, dated 12.06.2018. o
Tehsil- 3. Letter of mining plan issued vide |
Sarila, letter dated 27.07.2018.
District- 4. Environmental ~ Clearance by |
Hamirpur SEIAA issued vide letter dated

08.02.2020.

5. Lease Area- 36.437 hectare,
Mineable Area- 29.52 hectare,
Mineable Capacity- 728640 Cub.
Meter/ Annum (2914 Cub.
Meter/day)

6. Lease Deed Execution issued vide
letter dated 16.03.2020.

7. Sanction tenure of lease mining — 5
years

. 8. CTO issued by UPPCB vide letter

dated 11.11.2020 (from 11.11.2020

to 31.12.2021) and 23.09.2022

L R  (from 23.09.2022 t0 31.12.2023)

6. It has informed by the Mines Officer Hamirpur to the committee that total 24
number of mining areas have been allotted in the district Hamirpur and the above
mining lease included in the District Survey Report (herein after referred as DSR).
The above mining lease area mentioned in complain is part of the DSR.

It is submitted regarding allegation of illegal mining is being carried out at Khand
Sankhya 24/17 in river Betwa which is obstructing the main stream river, it was
found during visit of committee that mining work was being done within allotted
co-ordinate. Illegal mining was not found at Khand Sankhya 24/17, Vill-Chikasi.

Tehsil- Sarila, District- Hamirpur in River Betwa. Mining work is being done

nearby the stream of river. Obstruction in the stream of river was not found.

8. In compliance of direction issued by Hon’ble National Green Tribunal Joint

Committee Member interacted with complainant Shri Jeetu Singh, Gram Pradhan-

Mohana resident of Village- Mohana. Polish station- Dakore, Tahsil- Orai, District-
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Jalaun during the lease mining visit on dated 17.03.2023. It was informed by
complainant that complaint against the above lessee was not done by him and
provided his written statement fo committee members. The statement of
complainant is enclosed. Annexure-1

9. In compliance of dircetion issued by Hon"ble National Green Tribunal, observation
of non-compliance of condition mentioned in Environmental Clearance and

CTE/CTO are given as below: -
9.1) Issued related to Cluster Mining

9.1.1) As per record provided by District Mining Officer (DMO), cluster
certificate has been issued to this mining project. In the cluster
certificate issued by the Mining Department one number mining
project is situated within the distance of 500 m from the mining
lease. Total lease area including the mining project is 72.874
hectare. Project Proponent is falling in the cluster category in the
area.

9.1.2) As per the Ministry of Environment, Forest and Climate
Change Notification dated 14" August, 2018, if, Cluster of
mine leases of area > 23 hectare with individual lease size <
100 ha in that case requirement of Form-I, PFR, DSR and
Approved Mine Plan and one EIA/EMP for all leases in the
Cluster has been imposed.

9.1.3) Following conditions have been mentioned under the heading of
‘specific conditions’ in the Environmental Clearance issued to
project.
9.1.3.1) If in future this lease area becomes part of cluster

of equal to or more than 25 ha. Then additional
condition based on the EIA shall be imposed. The

lease holder shall mandatorily follow cluster
D
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conditions otherwise it will amount to violation of
EC conditions. If the certificate related 10 cluster
provided by the competent authority is found false
or incorrect then punitive action as per law shall be
initiated against the authority issuing the cluster
certificate.

9.1.3.2) In case it has been found the E.C. obtained by
providing incorrect information submitting that the
distance between the two adjoining mines is greaier
than 500 meter area less than 25 ha. but factually
the distance 500 meter and mine is located in cluster
of area equal or more than 25 ha., the E. C. issued

will stand revoked.
9.2) Issued related to mismatching of co- ordinates of lease area

9.2.1) The minor changes in the co- ordinates mentioned in EC with the
co- ordinates mentioned in demarcation report has been found for
mine of M/s Anand Kumar Gupta.

9.2.2) The Mining Officer informed that the lease area has been
identified only through the Khand Number and the GPS co-
ordinates were not mentioned in the LOL The lease area has been
allotted on basis of the identified Khand Number.

9.2.3) However, the condition in the EC says, " Any change in
mining area, Khasra numbers, entailing addition with
change in process and or mining technology, modernization
and scope of working shall again require prior
Environmental Clearance as per the provisions of EIA

Notification, 2006(as amended) "
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9.3) Issued related to in- stream mining

9.3.1) The lease arca (sanctioned and allotted) is situated throughout the

river stream section. Whereas the in-stream mining is prohibited
through the various guidelines.

9.3.171t has been informed by the Mines Officer Hamirpur that, the
instruction for not to conduct excavation in the active river stream
has been mentioned in the lease deeds.

9.3.2) During visit of committee, Mining work is being done nearby the

stream of river. Obstruction in the stream of river was not found.

9.4) Issued related to excess mining and use of heavy machinery

9.4.1) During visit of committee, excavated depth of mining was found
within permitted depth 3.0 meter.

9.4.2) It has been informed by the Mines Officer Hamirpur that the
mining office has previously imposed fine to the project proponent
for using the heavy machinery for mining activity.

9.4.3) The use of excavator has not been allowed under semi mechanized
condition in the EC issued to project.

9.4.4) It has been informed by DMO that the use of excavator is permitted
by the Director, Mining Department, UP vide letter dated
21.06.2019 which was issued in accordance with honorable NGT
order in the matter of OA No. 44/2016. How ever, the condition of
EC and said letter regarding use of excavator for the mining
activities is contradictory to each other.

9.4.5) During visit of committee, heavy machinery was not found for
mining activity at mining place. The machinery (Excavator cum
loading machine boom length size 3.0 meter and bucket capacity

less than one cubic meter) was found for mining activities at mining

place.



9.5) Issued related to mining in agriculture and forest land.

9.5.1) Tt has been informed that the lease area is not allotted without
obtaining the NOC from the forest the department and no
agriculture land is located in the allotted mining area.

9.5.2) During visit of committee, mining activities was not found on forest

and agriculture land.
9.6) Issued related to illegal mining.

9.6.1) During visit of committee, mining work was being done within
allotted co-ordinate. Illegal mining was not found at Khand
Sankhya 24/17, Vill-Chikasi, Tehsil- Sarila, District- Hamirpur in
River Betwa.

9.7) Compliance of EC conditions.

9.7.1) In the EC issued to these projects, the condition prescribed
as “All necessary statutory clearances shall be obtained
before start of mining operations. If this condition is
violated, the clearance shall be automatically deemed to
have been cancelled.

9.7.2) Under Section 25 of Water (P&CP) Act 1974, the restrictions on
new outlets and new discharges are imposed without obtaining
valid Consent from the State Pollution Control Board. The referred
section of the Act is reproduced below.

“1[(1)] Subject to the provisions of these section, no person

shall, without the previous consent of the State Board, --

(a) Establish or take any steps to establish any industries,
operations or process or any treatment and disposal

system or an extension or addition thereto. which is

For 4 L e AV \an
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likely to discharge sewage or trade effluent into stream
or well or sewer or on land (such discharge being
hereafier in this section referred to as discharge of
sewage), "

9.7.3) However, mining projects had not valid consents under Water &

Air Acts at the time of commencement of production.

9.7.4) The following condition prescribed in the EC has not been
complied by these lease holders.

9.7.4.1) The green cover development/tree planation is to be
done in an area equivalent to 20% of total lease
area either on river bank or along road side
(Avenue Plantation)

9.7.4.2) However, no such planned plantation has been observed
along the approach road sides.

9.7.4.3) Vehicular emissions shall be kept under control
and regularly monitored. The vehicles carrying
the minerals shall not be overloaded.

9.7.44) Whereas the mining office has issued several penalties to
project for overloading which indicates the said
condition is not been followed.

9.74.5) Permission from the competent authority
regarding evacuation route should be taken

9.7.4.6) The details of such permission are not available.

9.74.7) The conditions mentioned regarding environmental
Audit, environmental statement etc. are also not been
strictly complied with.

9.7.5) The EC condition also says ‘Concealing factual data or
submission of false/fabricated data and failure to comply

with any of the conditions mentioned above may result in

T Loa T,



withdrawal of this clearance and attract action under the

provisions of Environment (Protection) Act, 1986."

9.8) Compliance of Consent conditions.

9.8.1) Mining project had not valid consent (CTO) at the time of
commencement of the production.

9.8.2) According to information provided by District Mining Officer
Hamirpur, the mining was been done 627 days mining between
since 24.03.2020 (Commencement of the mining operation) to
30.06.2022. The mining lease holder has obtained CTO from
UPPCB vide letter dated 12.11.2020 & the validity of CTO was
since 11.11.2020 to 31.12.2021 and letter dated 30.09.2022 & the
validity of CTO is since 29.09.2022 to 31.12.2023.

9.8.3) The mining lease holder was been done 326 days mining without
valid CTO between since 24.03.2020 to 30.06.2022.

9.8.4) Presently mining operation is being done having valid CTO.

9.9) Status of Corporate Social Responsibility (CSR) and Corporate
Environmental Responsibility (CER).

9.9.1) Under corporate social responsibility a sum of 5% of the
total project cost or total income whichever is higher is to
be earmarked for total lease period. Its budget is to be
separately maintained. CER component shall be prepared
based on need of local habitant. Income generating
measures which can help in upliftment of poor section of
society, consistent with the traditional skills of the people
shall be identified, the program can include activities such
as development of fodder farm, fruit bearing orchards, free

distribution of smokeless Chula etc.

=¥ L v b
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9.9.2) However, no details arc available with the mining office regarding

the CSR activities carried out by the project proponents.
9.10) Environmental Compensation

9.10.1)Lease area Khand Number situated in Village- Chikasi, Tehsil-
Sarila, District — Hamirpur on River Betwa allotted to lessee Shri
Anand Kumar Gupta S/o Shri Laxmi Narayan Gupta, resident of
Maharajpur District- Kanpur Nagar 208002 is identified in OA
No- 393/2022, Ashish Kumar Dwivedi versus State of U.P. and
others that is pending in Hon’ble National Green Tribunal.

9.10.2)Environmental Compensation of Rs 30,10,000.00 (Rs Thirty
Lakh Ten Thousand only) for mining operation period of without
CTO has been imposed against Lessee by U.P. Pollution Control
Board, Lucknow vide letter no- 90010/C-2/NGT-66/23 dated
28.02.2023. The photo copy is enclosed. Annexure-2

10) Conclusion

Considering the observations as listed above the following

measure are suggested

10.1) The mining production should not be allowed without
obtaining valid consents under Water and Air Acts from SPCB.

10.2) The mine area across the river course should not be allotted to
avoid the in — stream mining.

10.3) The GPS co-ordinates of sanctioned area should be matching
with GPS co-ordinates of the allotted area. In case of any

difference the amended EC should be obtained.
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Joint Committee

10.4) The production higher than the permitted daily production

should not be allowed.

10.5) Strict vigilance and stringent action are required to be taken

for stopping the illegal mining.

Members

Sﬁri"R_al_ne_sh_Chandra

*Shri Khalid Anjum

[

Designation Signﬁture
|
—— | - — |
Additional District Magistrate '
(F/R), Hamirpur /@/

-
 Shri Rajesh Singh
|

Sub Divisional Magistrate,
| Sarila, District - Hamirpur

Sub Divisional Magistrate, Jc_&/ i
Urai Sadar, District — Jalaun _

Shri Subhash Singh

‘ Smt Deepa Arora

Regional Officer,
U.P. Pollution Control Board,
Jhansi

Mines Officer, Hamirpur .
|
— é ]

-

' Shri Rajendra Prasad

| Shri PS. Rambaran

| ﬁrTVed Prakash |

Shukla

Regional Officer,

U.P. Pollution Control Board
Banda

[
|
* |
[

Mines Inspector, ﬁz?n?ilpur ]

.

Surveyor, Hamirpur T

—_—
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Latitude; 25.821419
Longitude: 79.464817
Elevation: 130.132£10 m
Accuracy: 8.8m

Time: 17-03-2023 16:42
'Note; 24-17 chikaasi Hamirpur

Fywure iy fnatbon

Khand 24/17, Vill. Chikasi, Teh. Sarila, District Hamirpur
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Longitude: 79.463286
Elevation; 121.31£9 m
ceuracy. 9.3 m
: 17-03-2023 16:57
(Note:. 24-17 chikaasi Hamis

Khand 24/17, Vill. Chikasi, Teh. Sarila, District Hamirpur
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